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ORDER

Ms N Priyadarshini, counsel for petitioner present. Shri D Chandragupta,
counsel for R2 present and reported that he has received information that R3
died at Hyderabad and is not representing R3. Shri Subramaniam, R4 present in
person. Counsel for petitioner stated that she has made paper publication in
respect of notice served on R1 and filed the affidavit alongwith paper
- publication in vernacular language. R1 is called absent. Services against R1 is
held sufficient. In the circumstances, R1 is proceeded ex parte. Counsel for

petitioner is directed to take steps to bring the LRs of R5 & R7 and also R3,
reportedly died. Put up on 14.06.2017 at 10.30 A.M.
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